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CENTRAL AOMINISTRA TIVE: TRIBUNAL PRINCIPAL BENCH
0A_No.337/2000 N
with MA N0.2§f2/2000<‘

New Delhis this the /4~ day of December,2000.
HON'BLE MR,S.R.ADIGE,VICE CHAIRMAN(AY.
HDN?BLE DR.A.VEQAVALLI,MEMBER(J)

Smt.Asha Slnghal
W/o Shri V.K. élnghal
R/c 666 sBlocke=4, .

Baba Kharak Singh Marg, .
Neu De]-hl o N e OOQQQO"AppliCanﬁgi

(By Adwcate: Shri UiSjChaudhary)
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1. Union of" India,-

through its S8 cretary,
Mlnistry of Mines & Minerals,

Deptt. of Minas,
Shastri Bhavany
New Delhiy

27 The Secretary,
Department of Personnel & Trainingy :
Ministry of Personal & Public Grievances & Pensions,
Nor th Blocky

New Delhi=1

3..Under Secretary,
mlnlstry of Mln eSy
Govtes of India,

Shastri Bgavan,
New Delhiil

4 Sh.partha Kansabanik ,
5/o Sh«Dhiven Kansabanik,
Rfo 23=a/24 Tilak Nagary
NBU Del hi-18 .

5, sh. Kalyan Ku,ar Acharya
S/o SheP o K Acharya,
No 43 6-8, Pocket-A,
Hari Nagar, .
New Delhi ~64. o . sessRespondents,’

(By Adwocates Shri As KtharduaJ for Official Responden ts.
shri S.K.shama for Intervenors}
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‘ORDER

5.R.Adiqe,Vc(A):

Applicant impugns rtespondents' order dated
7}7§2000(Annexu;e-a/1) reverting her from the post of

Section Officerd

2, Applicant, @ pemanent Assistant in Ministry

of Mines, was promoted as Section Officer vide order

datgﬂ_156394 (Anneera-A/Z) u;e.fﬁ 71 .5./94 on purely
temporary and adhoc basis for a period of 6 months or till
the vacancy existedf‘whichever vas éarlierﬁ That order
was extended from time fo time , as a result of which
applicant continued on the post of Section Dfficer on

temporary and adhoc basisd

3; Respondents in their reply have pointed out
that applicant Was promqted as S0 wesefs 3155.94,

because 8/3hri P.Kandabanik and K.K.Acherya, uho uere
also permanent Assistants in Mines Ministry, and

were seniors to applicant, could not be promoted as
éection Officer on adhoé basis, as they had not complsted
the requisite B years® @pproved service in Assistant
grade for being eligible for promotion as S0 on adhoc basis
As per DUPT}S OM dated 20&452000, approved service of
Direct Recruit Assistants of 1989 batch o which

s/shri Kansabanik and Acharya belong hes to bte counted
from 1?7391, and on that basis they acquired the
necessary eligibility_qualiPication for promotion as

50 on adhoc basié Weoife 147499, Nou they have to be
promo ted as SO on adhoc basis pending regular promotions
vhich has négessitgted revdrsion ‘QF applicant and others

vide impugned order dated 77 20007
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44 . Applica,n,t.'s counsel has relied upon certain
orders passed by the Tribunal to the effect that one
adhoc appointee cannot be replaced by another adhoc
appointees These orders cannot be construed to
perpetuate a situation ,uhsi;i a pearson uhoA is adnittedly
junior to another ,CQD,ﬁnUBS as S0 on adhoc basis,
while hér_seniqr'ranains .aslﬁssistant.f This 1teelf
would be arbitrary, discriminatory and hen® violative

of Acticles 14 and 16 of &the Constitutions

Be ~ In an identical case bearing OA No.2398/99
N.K.Dudeja Usi UOI & Ors, the challenge to the
reversion Which had been necessitated because the
senior had acquired the eligibility qualification of
8 years approved service 2s Assistant, Was dismissed,

after hearing both sides by order dated 3.4.2000,

6 e as a Coqrdinat:evBench respectfully agree

with that order dated 3.':4?2008, and for the reasons
contained there,in) which mutatis mutantis are equally

applicable in the presnt UA, find no good grounds to

.%terf‘ere With the impugned order dated 7.7 52000 o

7."‘ The DA is theref‘ore dismissed"ﬁ No costs‘.‘-é
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